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 (Shei  Indgajit  Gupte]
 observations  whether  you  agree  witb
 Mr.  Mukerjee  or  not.  You  are  quite
 entitled,  as  you  said,  to  get  the  Minis
 ters  version  but  you  said:  after  getting
 the  Minister's  reply,  I  will  pass  it  op
 to  Mr.  Besu  and  if  Mr.  Bosu  is  not
 satisfied...

 MR.  SPEAKER:  He  can  speak on  it,

 SHRI  INDRAJIT  GUPTA:  As  the
 Speaker  of  this  House,  after  getting
 the  Minister's  comments,  are  you  not
 going  to  give  your  own  opinion?

 MR.  SPEAKER:
 hearing  him.

 SHRI  INDRAJIT  GUPTA:  You  are
 not  just  a  post-office  to  pass  Mr
 Bosu’s  facts  to  the  Minister  and  the
 Minister’s  comments  back  to  him.  The
 matter  has  been  raised  before  you

 अध्यक्ष  महोदय  :  मिनिस्टर  के  बारे  में
 यह  कहते  है  तो  वह  थे  उन  को  क्  और
 उन  का  जब  जवाब  आयेगा  तब  उन  को

 कहूंगा  t  लेकिन  तो  तभी  कुछ  कहूंगा  अब  मै
 दोनों की  सुन  लगा  ।

 आ  अटल  खि हा दशी  आपको:  लेनिन

 सुनने  के  आद  आप  अपने  दिमाग  को  खुला
 रखिये--प्रवेज आ  सकता  है  या  नही  ।

 13  kre.

 अध्यक्ष  बलोच:  मेरा  दिनारा  बिल्कुल
 खुला हुआ  है  ।
 SHRI  INDRAJIT  GUPTA;  It  18  only

 after  that  that  you  will  make  up  your
 ming  as  to  whether  it  is  going  to  be
 treated  as  q  matter  of  privilege?

 ween  weed:  उस  के  बाद  ही  लेंगे  q

 यही  बात  मैं  आप  से  शुरू  से  कहें
 राहुल1

 It  is  only  after

 may
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 Minister

 MR.  SPEAKER: I  have  already  ex:
 plained it.  If  I  am  not  up  to  that,  }
 will  seek  your  advice.  If  there is  any
 precedent  elther  im  this  Houge  or  10
 the  House  of  Commons.  I  am  pre-
 pared  to  sit  with  you  and  I  will  follow
 the  same  procedure.

 SHRI  SHYAMNANDAN  MISHRA:
 Arising  out  of  what  has  fallen
 from  your  lips,  we  will  certainly  try
 to  quote  precedents  before  you.  The
 point is  whether  it  is  your  pleasure to
 say  that  it  is  a  matter  of  privilege  if
 a  Minister  deliberately  and  intention-
 ally  makes  a  misleading  statement.
 Please  say  something  about  it.

 MR,  SPEAKER:  This  was  the  point
 raised  by  Shri  Indrajit  Gupta  the  same
 day  when  I  said  that  I  can  decide  whe-
 ther  it  is  deliberate  or  not  only  after
 listening  to  the  Minister  and  the
 Member.

 आओ  सतपाल  कपूर  (पटियाला) *  स्पीकर
 साहब,  मैने  आप  को  एक  लैटर  लिखा  है-
 दवे  कमीशन  के  जज  श्री  दबे  साहब  डिज़ाइन
 कर  गये  है,  लेकिन  वह  पंजाब  के  अकाली
 और  जनसभा  मिनिस्टरों  के  खिलाफ़  एक

 इन्टेरिम  रिपोर्ट  दे  गये  हैं--क्या  आप  उस  को
 इस  हाउस मे  रखेगे  1

 अध्यक्ष  महोदय:  कह  पंजाब  सरकार  का
 मामला है  1

 38.42  leer.

 PAPERS  LAID  ON  THE  TABLE

 Derence  Services  Esyramaves,  1973-74

 JHE  DEPUTY  MINISTER IN  THE
 MEUSTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):
 on  behalf  of  Shri  Yeswantrao

 Chavan,  I  beg  to  lay  on  the  Table  के
 copy  af  the  Defence  Servinas  Tsti-
 mates,  1978-74  (Hindi  English
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 versions).  [Placed  in  Library.
 No,  LT-4476/73],

 Law  Commission's  REPorts  on  Estate
 Dury  ON  PROPERTY  ACQUIRED  AFTER
 DEATH  AND  ON  THE  RIGHT  TO  SUE  FOR
 PENSIONS  OF  RETIRED  MEMBERS  OF

 PUBLIC  SERVICES

 THE  MINISTER  OF  STATE  1
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 NITIRAS  SINGH  CHAUDHARY
 I  beg  19  lay  on  the  Table—

 (1)  A  copy  of  the  Fifty-second
 Report  of  the  aw  Comnimis-
 sion  on  Estate  Duty  on  pro-
 perty  acquired  after  death.

 (2)  A  copy  of  the  Fifty-third
 Report  of  the  Law  Commis-
 sion  on  the  effect  of  the
 Pensions  Act,  1871,  on  the
 right  to  sue  for  pensions  of
 retired  members  of  the  public
 services.

 See

 [Placed  in  Library.  See  No  LT-
 4476/73).
 ANNUAL  exc,  Report  or  D  V.  CG  FoR
 1970-71  अ  Review  anp  AnNuAL
 Rerosr  or  Rurat  ELe&crTRiricATion

 Cokroration  Lip.,  New  Detar

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  ह  1  RAO):  I
 beg  to  lay  on  the  Table—

 a  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)

 of  the  Damodar  Valley  Cor-
 poration  along  with  Audit
 Report  on  the  accounts
 thereof  for  the  year  1970-71,
 under  sub-section  (5)  of
 section  45  of  the  Damodar
 Valley  Corporation  Act,  1948.
 [Placed  in  Library.  See  No.
 LYT-4477/731.

 (7)  A  copy  each  of  the  following
 papers  (Hindi  and  English
 versions)  under  sub-section
 (1)  of  Section  619A  of  the

 Companies  Act,  1956:—

 (i)  Review  by  the  Govern-
 ment  on  the  working of  the
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 of  N.C.O.A.  (St.)
 Rural  Electrification  Cor-
 poration  Limited,  New
 Delhi,  for  the  year  1971-72,

 (ii)  Annual  Report  of  the  Rural
 Electrification  Corporation
 Limited,  New  Delhi,  for
 the  year  1971-72  along  with
 the  Audited  Accounts  and

 the  comments  of  the  Com-
 ptroiler  and  Auditor  Gene-
 ral  thereon,

 [Placed  in  Library.  See  No.  LT-
 4478/73].

 —-
 APPOINTMENT  TO  PANEL  OF

 CHAIRMEN

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  under  rule  9(1)  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha,  I  have
 nominated  Shri  S.  A.  Kader  on  the
 Panel  of  Chairman  vice  Shri  R.  D.
 Bhandare  ceased  to  be  Member  of
 Lok  Sabha,

 —_—_—

 PUBLIC  ACCOUNTS  COMMITTEE

 Srventy-rmst  Report

 SHRI  SEZHIYAN  (Kumbakonam):
 I  beg  to  present  the  Seventy-first
 Report  of  the  Public  Accounts  Com-
 mittee  regarding  action  taken  by
 Government  on  the  recommendations
 contained  in  their  Forty-third  Report
 relating  to  Customs,

 ——

 STATEMENT  RE.  SUBMISSION  OF
 INTERIM  REPORTS  BY  ‘THE

 NATIONAL  COMMISSION  ON
 AGRICULTURE

 THE  MINISTER  OF  AGRICUL-
 TURE  (SHRI F.  A.  AHMED):  Sir, I
 beg  to  Iay  on  the  Table  a  statement
 regarding  submission  of  Interim
 Reports  by  the  National  Commission
 on  Agriculture.

 Statement

 As  Members  are  aware,  the  Natio-
 nal  Commission on  Agriculture,  set
 up  hy  the  Government of  India,  has


